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Shri K. D. Malaviya: This is based 
on the several-dumps-srheme. For 
instance, in U.P., the dump stations 
are Kanpur, Lucknow, Meerut City, 
Allahabad and Varanasi; and some 
more are proposed to be set up. 

New Education Code for Delhi 

+ r Shri Bishanchander Seth: 
·669. ~ Shri Bhakt Darshan: 

L Shrl D. C. Sharma: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 1285 on the 
5th June, 1962 and state: 

(a) whether a New Education Code 
for the Union Territory of Delhi has 
been prepared; 

(b) if so, what are its main features; 

(c) whether the model legislation 
based on the code for the consider-
ation of the States has also been ex-
amined; 

(d) if so, the result thereof; and 

(e) how these new provisions differ 
from the old ones? 

The Minister of Education (Dr. K. L. 
Shrimali): (a) to (e). A statement is 
laid on the Table of the House. 

STATEMENT 

(a) The preliminary draft of the 
Code has since been prepared and is 
under examination before it can be 
finalis~d. 

(b) As has been pointed out in re-
ply to Starred Question No. 1285, ans-
wered on 5th June, 1962, the Code 
contains Chapters on Departmental 
Organization, Inspection of Schools, 
Rules for Recognition, Grant-in-aid 
Rules, Service conditions of Aided 
School teachers, including punishments 
and appeal rules, Fees and Funds, 
Rules for grant of scholarships, Rules 
relating to admissions, transfers class-
promotions, medical e."<amination, etc. 
etc. 

(c) The matter is under consider-
ation 

(d) and (e). Do not arise at this 
stage. 
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Shri D. c. Sharma: One or the items 
to be included in th;s model Code is 
service conditions of aided school 
teachers. May I know if the triple 
benefit scheme recommended by the 
Mudaliar Committee will also be in-
cluded in these service conditions? 
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Dr. K. L. Shrimali: Government 
have been keen to implement this 
scheme, and we are in consultation 
with the Delhi Administration about 
this matter, and I am hoping that it 
will not be too long before this 
scheme is introduced for the Union 
Terr.tories. 

Shri S. M. Banerjee: Since the Code 
is being established for the Union 
Territories, mav I know whether other 
State Governm'ents have also been in-
structed to have a simllar Code in 
their areas? 

Dr. K. L. Shrimali: This Code will 
be for the Union Territories. If the 
other State Governments also choos~ 
to deviSe their Codes, :hey will be 
quite free to do so. 

Shri C. K. Bhattacharyya: From the 
statement, I find that the code relates 
to the terms and ~onditions of service 
of school teachers. Is there any pro-
posal to have a similar code for col-
lege t.eachers? 

Dr. K. L, Shrimali: A1; far as col-
leges are concerned, universities have 
their own rules and regulations. They 
are governed by statutes and rules 
framed by the universities. 
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Dr. K. L. Shrimali: The main pro-
blem is to have a moelel legislation. 
All the problems relating to the ad-
ministr.ation of universities are being 
looked into by ,his Committee. 
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Dr. K. L. Shrimali: This subject does 
not come within Lhe purview of this 
Committee. 
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